RECOMMENDATIONS OF THE COMMITTEE OF INDEPENDENT DIRECTORS INACCORDANCE WITH REGULATION 26(7) OF
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIONS, 2011, AS AMENDED (“SEBI SAST REGULATIONS”) IN RELATION TO THE OPEN OFFER TO THE PUBLIC
SHAREHOLDERS FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

CIN: L24231GJ1988PLC011458
Regd. Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, India.
Tel. No: (+91) 265-2362966 / 2362319 | Email: info@rekvinalaboratories.com
Website: www.rekvinalaboratories.in | Contact Person: Deepak Khandelwal, Company Secretary
& Compliance Officer

Recommendations of the Committee of Independent Directors (“IDC”) of Rekvina Laboratories Limited (“Target Company” or “TC”)
under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
as amended (“SEBI SAST Regulations”) in relation to the open offer to the public shareholders of the Target Company (‘Open Offer”)
made by Surbhit Mukesh Shah (“Acquirer - 1”), Amit Mukesh Shah (“Acquirer — 2”), and Dhruvalkumar Patel (“Acquirer - 3”),
(collectively “Acquirers”)

1.| Date June 24, 2026

2. | Name of the Target Company (TC) | Rekvina Laboratories Limited

3. | Details of the Offer pertaining to TC | The Open Offer is being made by the Acquirers to the Public Shareholders to acquire up to
28,90,100 Equity Shares representing 26% of the Expanded Share Capital of the Target
Company at a price of X 10/- per Equity Share, aggregating to a total consideration of T
2,89,01,000/- payable in cash in accordance with Regulation 9(1)(a) of the SEBI (SAST)
Regulations.

4. | Name(s) of the acquirer and Acquirer 1: Surbhit Mukesh Shah

PAC with the acquirer Acquirer 2: Amit Mukesh Shah

Acquirer 3: Dhruvalkumar Patel

5.| Name of the Manager to the offer | Vivro Financial Services Private Limited

Vivro House, 11, Shashi Colony, Opp. Suvidha Shopping Center, Paldi, Ahmedabad — 380007.
Guijarat. India.

Tel.No.: +917940404242 | Email Id: investors@vivro.net

Contact Person: Shivam Patel | Website: www.vivro.net

SEBI Registration No.: INM000010122

CIN: U67120GJ1996PTC029182

6. | Members of the Committee of 1. Jay Chintan Patel (Chairman)

Independent Directors 2. Prateek Jain (Member)
7. | IDC Member's relationship with IDC Member's relationship with the TC
the TC o AllIDC members are Non-Executive and Independent Directors of the Target Company.

o None of the members of the IDC holds any Equity Share in the Target Company.
e None of the members of the IDC has any contracts or any relationship with the Target

Company.
8. | Trading in the Equity shares/other | No member of the IDC has traded in any of the Equity Shares/ other securities of the Target
securities of the TC by IDC Company during the:
Members 1. 12 (Twelve) months preceding the date of the PA.

2. Period from the date of the PAill the date of this recommendation.

9. | IDC Member's relationship with None of the members of IDC has any contract/ arrangement/ relationship with the Acquirers
the Acquirers

10.| Trading in the Equity shares/other | NotApplicable (As the Acquirers are individuals)
securities of the acquirer by IDC
Members

11.] Recommendation on the Open The IDC is of the opinion that the Offer Price of % 10 per Equity Share is fair and reasonable in
offer, as to whether the offer is terms of the SEBI (SAST) Regulations.

fair and reasonable However, the public shareholders of the Target Company are advised to independently
evaluate the Open Offer and make informed decision about whether or not to tender their
shares in the Open Offer.

12.| Summary of reasons for the The IDC have perused the following, for recommendation on the Open Offer:

recommendation (i) PublicAnnouncementdated March 16, 2026;

(ii) Detailed Public Statement published in Financial Express (English) (All Editions), Jansatta
(Hindi) (All Editions), Navshakti (Marathi) (Mumbai Edition) and Financial Express
(Regional) (Ahmedabad / Vadodara Edition) on March 24, 2026;

(iii) Draft Letter of Offer dated April 2, 2026;

(iv) Letter of Offer dated June 20, 2026

(v) Valuation reports dated March 16, 2026 from Devang S. Thakar, Registered Valuer (SFA)
(Registration No.: IBBI/RV/03/2022/14881), to determine the fair valuation of equity shares
of the Rekvina Laboratories Limited and Radiant Parenterals Limited and to determine the
fair equity share swap ratio.

Based on the review of the above, the members of the IDC have considered the following

factors for making the recommendations:

(i) The Company and Radiant Parenterals Limited are in the similar line of business, hence,
the said acquisition is proposed to help the Company in expanding its presence in the
existing line of business by integrating the operations, products, and services of Radiant
thereby strengthening the Company's position in the market by consolidating operations
within the same industry segment and increasing overall market share. It will also help to
leverage operational efficiencies through shared resources, infrastructure, distribution
networks, and management expertise. The acquisition is proposed with the objective of
expanding the Company's operations in the same line of business, achieving operational
and financial synergies, increasing market share, strengthening the customer base, and
creating long-term shareholder value.

(i) The Offer Price is equal to the negotiated price for acquisition of Equity Shares by the
Acquirers under the SEPAi.e. Z10/- (Rupees Ten Only).

(iii) The Offer price is determined by the Acquirers and manager to the open offer taking into
account valuation parameters i.e. ¥10/- (Rupees Ten Only) and is in accordance with
Regulation 8(2) of the SEBI (SAST) Regulations.

However, the IDC members draw attention of the Eligible Shareholders to the closing market
price of the Equity Shares on the BSE Limited as on June 23, 2026, being X 37.45 per Equity
Share whichis higher than the Offer Price.

The Eligible Shareholders of the Target Company are advised to independently evaluate the
Open Offer and the market performance of the Target Company's scrip and take an informed
decision about tendering the Equity Shares held by them in the Open Offer. The statement of
recommendation will be available on the website of the Target Company at
www.rekvinalaboratories.in

13.| Disclosure of Voting Pattern The recommendations were unanimously approved by the members of IDC.
14.| Details of Independent Advisors, None
if any.

15.] Any other matter(s) to be highlighted| None

“To the best of our knowledge and belief, after making the proper enquiry, the information contained in or accompanying this statement s,
in all material respect, true and correct and not misleading, whether by the omission of any information or otherwise and includes all the
information required to be disclosed by the Target Company under the SEBI SAST Regulations.”

For and on behalf of

Committee of Independent Directors of

Rekvina Laboratories Limited

Sd/-

Jay Chintan Patel

Date : June 24, 2026 Chairman- Committee of Independent Directors
Place: Vadodara, Gujarat DIN: 0147916




THURSDAY, JUNE 25, 2026 WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

MOTICE ISHEREEY GIVEN TL:
1. Happy Loan Management Privake Limited (formeny known as Arthimpact Finserve Private

Lowarbar oo Chy Nty oot R g INFO EDGE (INDIA) LIMITED

2. Mr. Kunal Awinash Kumthekar (Director) - ,
3_ Mr. Marish Khera (Directar) ' CIN: L74899DL1995PLC068021 | Regd. Office: GF-12A, 94, Meghdoot Building, Nehru Place, New Delhi-110019

4, Mr. Santosh VY, Embrandini Corp. Office: B-8, Sector-132, Noida-201304 (Uttar Pradesh) | Tel: +91-120-3082000; Fax: +91-120-3082095

at the artitation procesdings infiated by DMI Finance Private Limited against the sbove: Web: http://wwwinfoedgein: Email: investors@naukri.com Regd. Office: 25th Floor, P L Towers, Dalal Street, Mumbai, Maharashtra - 400 001
named Respondents are pending before Hon'tle Ms. Justice B, Banurathi {Retd.), Former

Tel.: +#91 22 2272 1233/34 | Email: bse.shareholdersi@bseindia.com | Website: www.bseindia.com
Judge, Supmme Courtof Indla, acling as he-Soke Arbefrator,

The matler is ksted for headng on 06 07 2026 at 4:30 P M. thraugh Vides Conferancing. NOTICE w

The Respondents are hereby called upon 1o appear, either in persan or through their suthonsed SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS AND Shareholders are hereby informed that pursuant to Sections 108 and 110 of the Companies Act, 2013, read with Bules

counsel, onthe aforesaid dete and time, 20 and 22 of the Companies (Management and Administration) Rules, 2014, read with General Circular No. 03/2025
Aryy comamumication in this regard may be addressed fo: DEMATERIALISATION OF PHYSICAL SHARES OF INFO EDGE (INDIA) LIMITED dated September 22, 2025, issued by the Ministry of Corporate Affairs [*MCA Circulars®), and other applicable

' LN
infoedge BSE®

BSE LIMITED

CIN: L67120MH2005PLC155188

ngbg:sg?;uﬁnﬁhg;ﬁfﬁxﬂ.ﬁdﬁ;@;ﬁgﬂ:m N P iR Pursuant to Securities and Exchange Board of India (“SEBI”) Circular No. SEBI/HO/MIRSD/MIRSD-PoD/P/- provisions, BSE Limited ("the Company”) has on Wednesday, June 24, 2026, dispatched the Postal Ballot Natice along
in'the event of non-appearance, the proceedings shal continua in accordance with kaw. CIR/2025/97 dated July 2, 2025, special window was opened for a period of six months from July 7, 2025 to with the Explanatory Statement ("Motice”) through electronic mode to the Shareholders whose e-mail IDs were
Place : New Delhi, Date: 24.06.2026 January 6, 2026, for re-lodgement of transfer deeds of physical shares, which were lodged prior to April 1, registered with the Company's Registrarand Share Transfer Agent, KFin Technologies Limited [“RTA")/ Depositories, as
2019 and were rejected/returned/not attended to due to deficiency in the documents or process or on Friday, June 19, 2026 {"Cut-off date”), to seek rafification of the shareholders through Ordinary Resolutions as set
otherwise. The shareholders are further informed that pursuant to SEBI Circular No. ctkintie hoyie. ) _ _ _ _ N _ _
ACIENL U CENLUBINDUSTRIES LIMITED HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated January 30, 2026 and in order to further facilitate THe Bhmpany RacEnpARRC the el Conthat I mEItAip REritas (IS LIRSS OINE ) far peviding siGtg
CENLUB Industries Limitad CIN No: LET120HR1992PLCO3508T investors to get rightful access to their shares, another special window has been opened for a period of Jr.acmw o ahtsshanehniders. The E'u?h."gfacmw shal-beavailaine as per the following schiedive:
Regd. OfL: Plot No.233-234-235, Sector-68, Ballabgarh, Faridabad-121004 (Haryana) one year from February 5, 2026 to February 4, 2027 for transfer and dematerialization of physical shares Commencement of e-Voting: Thursday, June 25, 2026 (5:00 A.M. I5T)
Tel: +91- 33351344'”] ?:.]:,TT:: ;{;v;sl-l:rsgﬁgr:-l;; :Ewmua www.cenlubin w:ic: were To:jd/p;rchased;)riglr ;COZAFTH 1, 2‘01 9and for red—lodgemznt oftransfzr fljeedds of ph)(;sifcia! share‘s, Conclusion of e-Vating: Friday, July 24. 2026 (5:00 PM. IST)
Transter of Divideiid & Equity Skares of the Company B/ ths Invester which were lodged prior to Apri ' 019 and were rejected/returned/not a.tten ? t'o ue to de C|§ncy in T T e o R T e
Education and Protection Fund Account {IEPF) the documents/process/or otherwise. The shares re-lodged for transfer during this window, shall be issued A U AT IR0 S B MR URE Ly cUi e HEL el I Eera L f‘”” ENE AT RO SN TIEY e
Nofice is hereby given fat pursuant to the provisions of Section 124 (5) & (6 ) of the only in dematerialized form and shall be under lock-in for a period of one year from the date of registration 'IaalE":"lti‘:;r:ﬂE?S;EP;EET;:::;:\TJE?; :' det';“_‘;zﬁrj:;f;_::Ea;:afr';‘: ELE;;EF‘;;; t::; :Ji:;fsthz::il;;gﬁ:sn??:
Ezrﬁgﬁ?ﬁi:ﬂunﬁ? ;EL..TJT ]._ﬁ.;ljs:zsiragnu; Igelﬂlj:i%-tguiiui‘?ﬁ::]|?gjlazt?lggl;weﬁjig of transfer and shall not be transferred/lien-marked/pledged during the said lock-in period. thie pald-up sqtilty share cipital of the Conmpany s on the Cut-off ate. & perstn whose name appears inthe Register
o e s thﬂl Finail Dividend declared tl"l' the Company for I’fl‘lﬂ fivanclal For clarity with regard to applicability of this window, below matrix may be referred to: of Members of the Company as on thei_:u‘t—::-?fdate, shall u:lnh,rheenrjtletl:l towvote using the e-Voti ngfacii‘i.t',.'. Fursuantto
year 2018-19, which remalns unclaimed for a period of seven consecutive Hegulannn.lika} of SEEE_HEﬁUI:nu_"E" ::'lradlr:g I'u'l:e;nl:!ers ar th::r a;s?:ates amt:lhag;nts '.E"I:ll:ll nuthhelr-;'jhtglhlftt:.v;teﬁnn
1ai Py the resolutions included in the Nobice. praonwno s not asnarenglder as an the Cut-off date shou red 15 I"MOECe
g:z,:pm : ,'ll,: 2:,5’;;&?;:; ;E;’i:: :1 ':h?fhd; ﬁ;: di",: H:EI:E:;EE?IE;T;;;‘,;EJEEEE Execution Date of Lodged for transfer before 2;:%:2:; tse hare ,El'fl:ble to Ioctige for information purposes only. ;
seven consacutive years or mofe as par procadure sat out in the Rules. Transfer Deed April 01, 2019? Available? windeo:\ll"’"en The Company has appointed Nr: Bharat Upadhyay, Practicing Company Secretary (FCS 5436/ CP 4457), and in his
In '5:3"'" F‘"-f”ﬁﬂ with the gaid Rules the Company has sent an '”d':'i'j'ﬁ" communication - absence, Mr. Bhaskar Upadhyay, Practicing Company Secretary (FCS 8663/ CP 9625), Partners aof M/5. N.L, Bhatia &
tg&;;g? '1*"-5:'“ E;a-ggd f;;:ﬂl?ln::‘I-l:tfill';q;f:uﬁ;ha r:;;;i ::Iuiqﬂhéfalc: 5;;;:52:;;;?; EJ:F[:: Before April 01,2019 | No (it is fresh lodgement) Yes Associates, Practicing Company Secretaries, to act as the Scrutinizer for conducting the Postal Ballot through e-Voting
Company '.lu:l':'h'S:H'-:" al www.cenlub in. } ‘ process in a fair and transparent manner,
Before April 01,2019 Yes (it was rejected/ returned earlier) | Yes Detailed instructions for e-Voting are provided in the Postal Ballot Notice.

The concarned sharsholders are requesied to send raguest itter along wilh self -allested

capy of the KYC documents fike PAN Card, cancelied cheque leaf, Aadhar Card with The results of the Postal Ballot along with the Scrutinizer’s Report shall be intimated to the National Stock Exchange of

latest copy of olilfdy &l (not older than 2 monthe) as -address proof o the Company Before April 01,2019 | Yes No India Limited within the preseribed timeline and will be available on its website at www.nseindia. com. The same shall
secretary al the Registerad office of the Company at Plet No. 233-2348-235, Sector-58, . also be placed on the website of the Company at www.bseindia.com and on the website of CDSL at
Ballabgarh, Faridabad -121004 (Haryana] or to the Company's Registrar and Transfer Before April 01,2019 | No No AR, e

Agan! - Beatal Financial & Computer Services (P} Lid (Unit- Cenlub Industries 1 ) ) )

Limited), Beetal House, 3rd Floor 99 Madangir, Behind Local Shopping Centre, Further, the following cases will not be considered under this window for processing: In case of any query and/ or grievance with respect to e-Voting, shareholders may refer to the Frequently Asked
Mear Dada Harsukhdas Mandir, New Delhi-110062 for claiming the dividend on or ! Cuestions ["FAQS" ) under the help section of the CD5L website at wwow.evotingindia.com or contact Mr. Rakesh Dalvi
before Dclober 15,2026 and avoid transfer of their shares 1o IEPF Aulhority. - Cases involving disputes between transferor and transferee. of COSL, or send an email to helpdesk.evoting@ cdslindia.com ar call at toll free no, 180021 09911, Further, incase of
In the evant vahd claim is not raceived on or before Oclober 15, 2026, the company . Shares which have been transferred to Investor Education and Protection Fund (IEPF). any other query and/for grievance with respect to Postal Ballot, shareholders are requested to contact the Company at
will proceed o rransfe'_l;he fiahle d_wiu:lend al:ll,'.i correspending Equity: shares in favor bzeshareholdersi@bseindia. com.

of the IEPF authority without any further notice Eligible shareholders may submit their transfer requests along with the requisite documents to MUFG By Order of the Board of Directors
Pleage note that ro claim shall be against the Company in rasgect of unclaimed Intime India Private Limited (formerly known as Link Intime India Private Limited), Registrar & Share For BSE Limited

dividend amount and shares fransferred o IlEPF pursuant to the abowe process,

s Transfer Agent (‘RTA’) of the Company having office at Noble Heights, 1st Floor, Plot NH2, C-1 Block, LSC, sdf-
It may glso be noted that the concerned shareholders can claim both shargs and

dividend form IEPF autharity by making an application in web-basad Form IEPF-5 and Near Savitri Market, Janakpuri, New Delhi-110058, Contact No: 011-49411000 and E-mail Address- Viishal Bhat
sending the physical copy of the form: filed along with the regquisite documents Investor.helpdesk@in.mpms.mufg.com within stipulated time period. Date: June 25, 2026 Company Secretary & Compliance Officer
enumerated ihe Form [EPF-5 10 Nodal Oficer of the Company Place: Mumbai Membership No.: 841136
For any queries on the above matter shareholders are requested to contact Company The details regarding the opening of the special window are also disseminated on the Company’s website [ 3 F |
or RTA of tha Company al the details menlioned above. at www.infoedge.in and further updates, if any, shall be uploaded therein and on the website of the stock
For CENLUB INDUSTRIES LTD h )
o]l exchanges TECH
ANSH MITTAL Note: All the shareholders are requested to update their E-mail id(s) with Company/RTA/Depositor I d
Place: Faridabad WHOLE TIME DIRECTOR Participants k P pany P Y MmMain | M M
Date: June 24, 2026 DIN: 00041986 ) .
By Order of the Board of Directors TECH MAHINDRA LIMITED
For Info Edge (India) Limited CIN : L64200MH1986PLC041370
: = Sd/- Registered Office; Gateway Building, Apalio Bunder, Mumbai - 400 001.Tel: + 91 20 4225 0000
s o Jaya Bhatia & \Weabsite:; www.iechmahindra.com ®Email: investor relations@techmahindra.com

HIHDUETAH CoPPER LIMITED

www. hindustancopper.com

Date: June 24, 2026 Company Secretary & Compliance Officer
Place: Noida Membership No. A33211

NOTICE OF 39™ ANNUAL GENERAL MEETING AND E-VOTING INFORMATION
NOTICE is hereby given that the Thirty-Ninth Annual General Meeting ("AGM”) of the Members of Tech

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER RECOMMENDATIONS OF THE COMMITTEE OF INDEPENDENT DIRECTORS IN ACCORDANGE WITH REGULATION 26(7) OF Mahindra Limited (“the Company”) will be held on Friday, July 17, 2026 at 3.30 p.m.{IST) through Video

REQUESTS OF PHYSICAL SHARES REEﬁﬁ'{llntmﬁmugﬂgﬁggfﬁggag;!&F‘;'DI;ErFssl;JLisTTS:;!:?II'HAEELE:‘?EHB‘:’JGU'FHSEHSEEES;‘EELA&E?:E;E}BUE Conference ("VC")/any Other Audio Visual Means ("OAVM”) to transact the business, as set outin the
Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/Y/ " SHAREHOLDERS FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF Haﬁﬂé Tf AGh-'rdm E}Um pllag-:e ;.:lthsté"-g |a{|:_i?l?abl[§ t?;'TWIt'SIDﬂs QTE}FT Clcnrnpan |Iq&5 AFt' EI{HZ‘EE{;EE An::l.t ;jlread
4750/2026, dated 30.01.2026, shareholders who had lodged their Wi .LI €5 made mnereuncer, ine ISTNg IQalions and LsCiosure Requiremen eguiations,
which were IEjEETEﬂf'FE‘tUFHEd."ﬂDt attended to due to I:!EﬂﬂiEﬂEj." in C IN L24231 GJ 1 QEEPLCH 1 1 455 (372025 dated ME}' 5, 2020 and SEFl'tE‘TI"IhET 22, 2025 P'E.LE]ZIE'llﬁJ[i".-'Ehl'r and the Securities and EICE’I:EHQE
the documents, process or atherwise and also missed to re-lodge Regd. Office: 36, Sampatrac Color otel, a - 330007, Gujarat, India, Board of India (*SEBI™) Circular Nos. SEBI/HO/CFD/CMDA/CIR/PI2020/7% and SEBIHO/CFDICFD-

PoD-2/P/CIR/2024/133 dated May 12, 2020 and Oclober 3, 2024 respectively,
In compliance with the aforesaid MCA and SEBI Circulars, dissemination of the electronic copies of the
Notice of the 38" AGM which inter-alia includes procedure and instructions for e-voting and participation

their request before the cut-off date i.e. 31.03.2021 are granted
one more opportunity for re-lodgement of transfer requests for a
period of one year from 05.02. 2026 to 04.02.2027. During this

Website: www.rekvinalaboratorie C'Dﬂtfli.-t Pﬂrhﬂﬂ-
& Compliance C
Recommendations of the Commiltes of Independent Directors [*IDC") -::J F'.ekwna Laboratories Limiled ("Target Company” or “TC")

special "'."i”d‘?"'-" P'E""f_-'-'d- the shares that are re-lodged for "ar' sfer under Regulation 26(7) of Securities and Exchange Board of India [ Substantial Acquisition of Shares and Takeovers) Regulations, 2011, in the AGM and the Integrated Annual Report for the financial year 2025-26,to the Members whose e-
shall be issued only in demat mode and shall be under lock-in for as amended {"SEBI SAST Regulations™) in relation 1o the open offer to the public shareholders of the Target Company ["Open Offer) mail IDs are registered with the Company/its Registrar to Issue and Share Transfer Agent (“RTA")ithe
a period of one year from the date of registration of transfer, Such made by Surbhit Mukesh Shah (*Acquirer - 17), Amit Mukesh Shah ("Acquirer = 27), and Dhruvalkumar Patel (“Acquirer - 37), Depositories has been completed on Wednesday, June 24, 2026. Additionally, a letter providing the
EEC;‘:i“EkEIShE" “‘z: oe-franstened/lien-marked/plecged culing the ‘“”'E;::E'Fu‘ﬂ‘“""mu] AR IR web-link, exact path and QR Code for accessing the Notice and Integrated Annual Report for FY 2025-
s = 26 has been dispatched to those Members who have not registered their e-mail address(es) with the
Eligible shareholders may submit their transfer requests along with £ -NEmE b Touge Lonipany (1] Relevna Labaratories e i i -
fi : b | : Rami 3, | Details of the Offer pertaining to TC | The Open Offer s being made by the Acquirers to the Public Shareholders to acquire up to Depository Participants/Company/RTA.
the rﬂsq”'s'ﬁ_m'#ml”tﬁ W'““Ff” ! Eé"p“ ated period to the Registrar 25,30,100 Equity Shares representing 26% of the Expanded Share Capital of the Target The Notice of the 39" AGM and the Integrated Annual Report is available on the Company’s website at
and share Transfer Agent of the Company [Alankit Assignments Company at a price of ¥ 10/~ per Equify Share, aggregating to a total consideration of T _ P A :
Ltd, 205.208, Anarkali Compiex, Jhandewalan Extension, New 2.89,01.000/- payable in cash In accordance with Requlation S(1Ha) of the SEBI [SAST) the wehhnllt.l hitps:/'www.techmahindra.com/ ;nd path.l > About us > Inves’[qr REE:Elth_::ns } F-.nns_rl:':ll
Delhi-1 10055, Emall Id: ta@alankit.com. Contact No.: 011 4254 _ | Regulations Reports & Filings > FY 2025-26 and on the websites of National Securities Depository Limited (*NSDL"),
1234]or to the Company [Hindustan Copper Ltd, Tamra Bhawan',1 4, | Marne(s} of the acquirer and .ﬂcqmr&r'l SurbhitMukesh Shah B5SE Limited and National Stock Exchange of India Limited at the weblinks:
1 LI | ﬂ- 3 _I" H =i + s ' " F " . = &
Ashutosh Chowdhury Avenue, Kolkata-700019, Email id: PAC with the acquirer iﬁﬂﬂi:ﬂ%ﬂfﬁfﬁfﬁﬂ; I hrlps_.faw!:uw.ewnng.n;d[.c;m, www.bseindia.com; and www.nseindia,com; respectively. QR Codes to
investors_cs@hindustancopper.com, Contact No.: 033 2202 1000). | |5 | Name of the Manager to the offer - | Vivr Financial Services Private Limited bl ol are‘gwen Eifw ]
For Hindustan Copper Ltd Vivro Housa, 11, Shashi Colony, Opp. Suvidha Shopping Centar, Pakdi, Ahmedabad - 360007 Notice of 33" AGM Integrated Annual Report 2025-26
Sd/- Gujarat. India. —— ey
. i i .No.:+81 79 4040 4242 | Email Id: mvestors@ivivro.nal
Date : 24.06.2026 (Mritunjay Kumar Dev) Tl Nowe 161 70 4000 B ]
Place : Kolkata Company Secretary & Compliance Officer Clrtect Poraghs anham kRIel | Pianata: www haoinet

SEBI Registration No.: INMODOO101 22

=~ Regd. Office : Tamra Bhavan, 1, Ashutosh Chowdhury Avenue : CIN: 6T 120GH1986PTCO29162
| @' | Kolkata - 700019, Tel: 91 33 2202-1000 6, | Members of ihe Committea of | 1, Jay Chintan Pate! (Chairman) B ,
Independent Direciors 3 Prateek Jain (Member) Manner of casting votes electronically:

E-mail ; investors cs@himdusiancopper.com, CIN; L2T201WB196TGOM28E25
7,/ 1DC Member's relalionship with | IDC Member's retationship with tha TG Pursuant to the prDL.ris_'tt!ns qf the Section 108 of the Act rea::! with Eule 20 of the .CD mpanies
the TC » AllIDC mermbers are Non-Executive and Independent Directors of the Target Company, (Management and Administration) Rules, 2014, as amended from time fo time and Regulation 44 of the
. HU"E f'frﬂ‘ﬁ mﬂmb‘iﬁﬂfﬁﬂtgﬁgﬂgdﬁﬂﬂ? Equity E“ﬂ[m '"=hﬂTﬂFE!§:]_Eﬂ“;Fﬂ"ﬁfjm ol SEBI Listing Regulations, the Company is pleased to provide Members the facility to cast their votes on
» Mone of the members o as any contracts or any relaionship with the Targe - ; - ; - ;
: all resolutions set forth in the AGM Notice using electronic voting system of NSDL.
BLUE HORIZON INVESTMENTS LIMITED . | Company . g gsy
CIN: L9995 aMHIBTAPLCI27021 B, | Trading ini the Equity sharesiother | No member of the IDC has traded in any of the Equity Shares! other securties of the Target Cut-off IdHtE. _ ; ; : :
Registered Address: Ballarpur Paper Mills, P.O. Ballarpur-442 901 securities of the TC by IDC Company during the The voting nights of Members shall be in proportion to the equity shares held by them in the paid-up
District Chandrapur, Maharashtra Members 1. 12{Tweie) monitis peeceding the date:of the P4, _ equity share capital of the Company as on the cut-off datei.e. Friday, July 10, 2026.
Corporate Address: Tower C, Vatika First India Place, M.G. Road, _ | 2. Period from he date of the PAfill the date ofthis recommendation. Details of e-voting:
Gurugram-122001, Haryana g, | IDC Member's refationship with | None of the members of IDC has any contracy arrangement! refationship with the Acquirers g
Email ID: sect.bluehorizon@avanthahoidings.com the Acquirars
Contact Number: 0124-4028500; Website: www.bhil.org T e T T I EVEN 139583
B A T T 0. Trading in the Equity shareslother | NotApplicable {As the Acguirers are individuals) - . Mondav. Julv 13. 2078, 8.00 IST d
NOTICE OF 52 securities of the acquirer by IDC Start date and time for remote e-voling onday, July 13, , .00 a.m. (IST) onwards
MNOTICE is hereby given that 52™ Annual General Meeting (AGM) of the | Members _ End date and time for remate e-votin Thursday July 16. 2026 un to 5.00 o.m. {IST
shareholders of the Company will be held on Friday, 31 July, 2028 al 11,| Recommendation on the Open The IDC is ofthe opinion that the Offer Price of ¥ 10 par Equéty Share is fair and reasonabia in : E , bt ML P 0 pim. (ET)
12:00 noon {IST) through Video Conferencing ("VC")/Other Audio Visual offer as to whether the offer is terms of the SEBI (SAST) Reguiations. E-voling at the AGM Friday, July 17, 2026
Means {"OaVM"T] Tacllity without tf hysical presence of the Liers fxl . " P ; i . ; 0 ; ; ; - 5 - -
5 :C;rlﬁmﬂﬂ uelr-.:el IiI'IYEDIrI‘-“:iIiJanc.:EJiti éengr; I:rilrc,l_:lar Ng_lgegr;lzcg; fair and reasonable Hc-.-.!amr. the public sharehciders of the Targe! Company 'TLg ?lesm 1|:: dundapunu:le,.ﬂ:_.' During the aforesaid period, only those Members holding equity shares of the Campany, either in
i P : - evaluate the Open Offer and make informed decision about whether or not io fender their 2 - A : :
dated 22" Septembar, 2025 issued by the Ministry of Corporate Affairs shares inthe Open Offer physical form or in dematerialised form, as on cut-off date, may cast their vote electronically.
S &]I[f?rf;,z?fjﬂil W s oug 5 !?;if,:ff by the MCA | - 13 | Summary of reasons for e [ The IDC have perused the following, forrecommendation on the Open Ofer The remote e-voting module shall be disabled by NSDL for voting thereafter. Those Members, who have
b ISEEIE_'IHG CRDYEED- BB ez es detad oh Berbis recommendation i} PublicAnnouncement dated March 16, 2026: not cast their vote on the Resolutions through remote e-voting and are otherwise not barred from doing
I A ¥ i } = 3 i i LE I,.. i i - : " . y i
2023, issued by the Securities Exchange Board of Indla (“the SEBI) o ﬁj:trﬁ-j,’]&drEHbEfjﬁtﬁirﬂﬁﬁﬂfgﬁaﬁ:ﬁﬁc:?AE;%:E:EEIEEE:?ELEH Fﬂ'a'ﬁ'ga?f ﬁl}ﬂ? 50, shall be eligible to vote through e-voting system of NSDL made available by the Company during the
read together with previous circulars issued by the SEBI (hereinafter (Regional} (Ahmedabad | Vadodara Editin) on March 24, 2026: L AGM.
":iflf;fie‘?frefji s 'ﬂfﬂ'_;”]r ;mgélgﬁﬂf Tar::adnisil* s s (i) Draft Letierof Offer dated April 2, 2026: The Members who have cast their votes through remote e-voting prior to the AGM are requested to also
o : o AG T {fv) Letter of Offer dated June 20. 2026 attend/participate in the AGM through NSDL VC/OAVM facility but shall not be entitied to cast their vote
the Company shall be deamed venua for the AGM. ) Valuation reports dated March 16, 2026 from Devang S. Thakar, Registered Valuer (SFA) . o P 9 ¥
The Notice of 52 AGM and the Annual Report of the Company for the iRegistration No.. IBBYVRV03202214881), to detarmine the fair valuation of aquity shares dgain. R _
Financial Year 2025-26 will be sent anly by email to all those Members, of the Rekvina Laboratories Limited and Radiant Parenterals Limited and to determine the Once the vote on a resolution is cast by the Member, the Member shall not be allowed to change it
whose emall addresses are registered with the Company, Registrar fairequity share swap rato su bSEQUE!nH"-.I'
and Share Transfer Agent (RTA) or with their respective Depository Bazad on the review of the above. the members of the IDC have considered the following i ;
participants ("DPs”), Members can join: and participate i the faciors for making thé rscommendalions .ﬂ.lnyr person, wl'!n acquires shares of the Company and becomes 3 I"."Iilamher of Ithe Company after the
524 AGM through VT /OAVM facility only: The procadure and instructions i} The Company and Radsant Parenterals Limited are in the similar ling of business, hence, dlspatch of Notice and holds shares as on the cut-off date, may obtain the |C'E|ir| ID and passworg h!.l'
for joining the 527 AGM and the manner of participation in the remote tha f;h-:ﬁ:::;ujﬂiﬂl_‘n 5 prgqpnsg;'?tc-uhalﬁ tha -Eunl:lnpan',' inrg;xpfﬂdnndg its qrew.;;; ig_thﬂ sending a request to Em’[ing@ﬂsdmulin.” the Member is already registered with NSDL for remote e-
glectronic voling or casting vate through e-valing system during ExISng fns of DUSINESS DY INSgEEING the Operabons, products, and semices of Radiant : i [ =, ‘ bkl ‘ :
52 AGM (including the Members holding shares in physical form or thereby strangthening the Company's position in the market by consolidating operations voting then he/she/they can use hrsshErn"HﬂEIFE.'-'.IEH!‘Ig Login 1D Ef'td i:'ﬁﬂlﬂ""':'ﬂf for casting the votes.
whose emall addresses are not registered with the DPs/ Company/ RTA) within the same indusiry segment and increasing averal market share. It will also help to The manner of casting votes through remote e-voting and e-voting during the AGM for Members holding
are provided in the Notice of 52 AGM. Members participating through EHESAQN TSR WCIeNciEs IO ST Thaois, MGk, eI shares in dematerialised mode, physical mode and for Members who have not registered their e-mail
the VC/OAVM facility shall ba counted for the purpose of reckening the networks, and ”"3”395"'!'3“" expertise. 1:“‘3 acquishon 1s proposed wilh ihe objectve o adﬁrass{es] is nrovided in the Notice of the AGM
querum under Section 103 of the Companies Act. 2013, The Motice of expanding the Company’s operations in the same line of business, achleving operatonal P ;

and financial synengies, increasing market share, strengthening {he customer base,-and Processto rgg[gtermpdatg KYC:

creating long-term shareholder value, b i y
@) The Ofter Frice 1¢ eclial 15 the. negstiated price for acqulsition-of Equib Bhares by the In terms of SEBI Mandate, Members are requested to register/update their KYC at all times. Members

529 AGM and the Annual Report will also be available on Company’s
website i.e. www.bhil.org, Central Depository Services (India) Limited

LEDELE: h:e:.fim 8: MNSLANOUNINIER 20 A0 Whbehe orLaledta Acquirers undar the SEPAI e, T10/- [Rupees Tan Only). are requested (o follow the process given in the table below for the same,
ik W {m) The Offer prica is determaned by the Acquirers and manager 1o the open offer taking into y - - - :
Members who have nol registered their e-mail address with the account valuation parameters e, T10/- (Rupees Ten Only) and is in accordance with Mode I'JfSh-Ell"EhEl'ﬁlﬂg Manner of Updﬂtll’lgfrﬂgtﬁtﬂﬂﬂg e-mail address/KYC detailsiBank
Cnmp:an-_.,r,-'HTﬁ.;'f?l_Ps. pleasa |‘I-::||::-w Dlel-:-w ins'_cr-.lcti.-::ur_us for re gis.s_rat:mn of Reguiation B(2) of the SEBI (SAST) Regulations. mandates for electronic receipt of dividends
email id for obtaining Annual Report and login details for e-voting: However, the IDC members draw attention of the Eligible Shareholders fo the closing market ; . :
Pla: TR daihi T price: of the Equity Shares on the BSE Limited &5 on June 23, 2026, being 7 37 45 per Equily Physical mode Send duly filed and signed request along with Forms ISR - 1 and 2,
S e e e e e et Share which s higher than the Offer Price original cancelled cheque, self-attested copy of PAN card and address
Frotdif process for updation of e-mall ID as guided therein. Tha EI“'EEH'{;E ?;EI:E"{"“ED;;T TE;ETEE}D“LF'E;‘-' are gﬂﬂEEdF'”g?Fz"ﬂﬁl:t‘g?ﬂﬂflﬂnE proof to the Company’s RTA, viz. MUFG Intime India Private Limited
. - i i pen and the mar SET & Target Company's scnp ke an infor - : T e |
metﬁzerﬁ ;:T:Z uDr,;d;;-is Ef:;e;rEtr:Stca{?n?rTns. pl?na; drlzz}z t:;l: decision about tendering the Equity Shares hald by them in the Open OFfer. The statemant of {Formerly known as Link Intime India Private Limited) at Block No 202,
il tsebienidins Th:-;ugh- g THI; Si;t' r-::_fj:-y' nqr :he recommendation will be available on the website of the Target Company at Akshay Complex, Near Ganesh Temple, Off Dhole-Patil Road Pune-
Natice and the procedure for remote e-voting along with . S . | M rEANREDr F R : 411001 or through email at investor. helpdesk@in.mpms.mufg.com.
the User ID and password to enable e-veting for this AGM 13, Disclosure of Voting Pattem | The recommendalions were unanimausty approved by Ihe members of IDC, .
In case of any query, the member may send an e-mail to 14.| Detalls of Independent Advisors, | None Demat mode Reach out to your respective Depository Participant to update/
RTA al investar. services{@remcdelhi. com. _|1 any, | register yﬂur E-maii Eddfﬁ'ﬁﬁ
Plaase contact your DP and register your email address 15.| Any ather matter(s} to be highlighted| None : — . :
bena o e e e R — — _ In case of any queries pertaining to attending AGM and e-voting, Members may refer the Frequently
Holding | ‘N Your demal account, 85 per tNe process acvised Dy To the best of our knowledge and belief, after making the proper enguiry, the information contained in or acoompanying this stalement is F : :
your DP, in all material respect, true and corect and not misleading, whether by the omission of any information or otherwise and includes all the Asked Questions (FAQs) for Sharenalders and e-voting user manual for Shareholders available at the
By order of the Board | |Information required o be disclosed by the Target Company under the SEBI SAST Regulations.” download section of www.evoting.nsdl.com or call on 022 4886 7000 or send a request to
For Blue Horizon Investments '-imé‘:d e For :end o0 behalf ﬂ: Sagar S. Gudhate, Senior Manager at evoting@nsdl.com
J= ommitiee of Independent Directors o
Nitin Malhotra Rekvina Laboratories Limited For TECH MAHINDRA LIMITED
Place: Gurugram CEO & Whole Time Director Sl Sd/-
Date: 24% June, 2026 DIN: 00054701 Jay Chintan Patal Date : June 24. 2026 Ruchie Khanna
Diate : June 24, 3026 Chairman- Committea of independent Directors : ! Company Secreta
Placa: Vadodara, Gujarat DIN: 0147916 Place : Pune pany Secretary
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"IMPORTANT"

RECOMMENDATIONS OF THE COMMITTEE OF INDEPENDENT DIRECTORS INACCORDANCE WITH REGULATION 26(7) OF
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIONS, 2011, AS AMENDED (“SEBI SAST REGULATIONS") IN RELATION TO THE OPEN OFFER TO THE PUBLIC
SHAREHOLDERS FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

CIN: L24231 G..H EIEBF' LE'I}11f155

Regd. Office: 36, Sampatran (
Tel, No: (+91).2 .
Website: www.rekvinalaboratories.in | Euntar:t Person: L«
& Compliance Officer

Recommendatdns of the Commitlee of Independent Directors ("IDC”) of Rekvina Laboralories Limited {"Target Company” or “TC”)
under Regulation 26(T) of Securites and Exchangs Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011,
as amanded (*SEBI SAST Regulations”) in relation to the open offer to the public shareholdars of the Targat Company ("Open Offer”)
meade by Surbhit Mukesh Shah (*Acquirer - 1), Amit Mukesh Shah (*Acquirer = 2"), and Dhruvalkumar Pated ("Acquirer = 3"),
[cofectively " Acquirers™)
| Date | dung 24, 2026

Mame of the Target Company (TC} | Rekvina Laboratories Limited

Details of tha Offier partaming 1o TG | The Open Offer is being made by the Acguirers fo the Public $hareholders to acquire up to
128.90,100 Equity Shares represanting 26% of the Expanded Share Capital of the Tasget

Company at & price of ¥ .10/~ per Equily Share, aggregating 1o 3 total mns.ierahcn" of T

2.89,01,000)- payable in cash in accordance with Regulation 9i1)ia) of the SEBI (SAST)

Requlatons

Acquirer 1: Surbhit Mukesh Shah

Acquirer 2: Armit Mukesh Shah

Acquirar 3: Dhruvalkumar Patal

Vivro Financial Services Private Limited

Wivro House, 11, Shashi Colony, Cpp. Suvidha Shopping CGenter, Paldi, Ahmedabad = 380007

Gujarat India

Tel Mo.; +91 7940404242 | Emadl Id; investors@vivro.net

Contact Person: Shavam Palel | Website: waw vivro nal

SEBI Registration No.: INMOOOO1D122

CIN: UG7120G1996PTC029182

1. Jay Chintan FPatel (Chairman)

2. Pratgek Jain [Member)

IDC Member's relationship with the TC

o AlHDC members are Non-Execulive and Independent Directors of the Target Company

= Noneofthe mambers of the [DC holds any Equity Share in tha Target Company,

& Mone of the members of the IDC has any confracts or any relationship with the Target

B el | ==

4| Mameds) of the acquirer and
PAC with the acguirar

5 | Name of the Manager to the offer

a | Members of the Commities of
Independent Direclors

T DG Mambar's falabonshan wilh
the TC

Company,
&_| Trading in the Equety sharesiother | No member of the [DC has traded in any of the Eguity Shares/ other securities of the Tanget
secirities of the TC by DO Company during the:

1. 12 (Twele) months preceding the date of the PA
2. Period from the date of the PA Bl the date of this recommendation.

Members
IDC Membear's relabionshap with Mone of the members of |0C has any confract/ arrangement! relationship with the Acguirers
the Acquirers
10, Trading In the Equity sharesfother
secunfies of the acquérer by [DC
| Members
11.| Recommendation on the Dpen
ofier, a3 to whether fhe offer is
fair and reasonable

[45]

'Not Applicable {As the Acquirers ane individuals)

Tha IDC is of the apinion that the Offer Prica-of 10 per Equity Shara is fair and reazonable in
terms ofthe SEBI {SAST | Regulations.

Howaver, the public shareholders of tha Targel Company ara advised to independanthy
evaluate the Open Offer and make informed decision about whether or not to tender their
shares in the Open Offer.

The IDC hiave perusad the folknvng, for recommendation an the Open Offar

(i PublicAnnouncement dated March 16, 2026

i) Dedailed Pobss Statement published in Financial Express (English} (Al Editions), Jansatta
[Hindi) (ANl Editions), Mavshakli (Marathi) (Mumbai Edtion) and Financial Express
(Regional) (Ahmedabad / Vadodara Edition) on March 24, 2026;

fiii} Draft Latber of Offer dated April 2, 2026

(iv) Leter of Oferdated June 20, 2026

ivh Valuation reports dated March 16, 2026 from Devang S, Thakar, Registered Valuer (SFA)
(Reqgestration No.; |BBIRVIDG2022114881), 1o determine the fair valuation of aquity shares
of the Rekvina Laboratories Limited and Radiant Parenterals Limited and to determine the
fair equity share swapratio.

Based on the review of the above, the members of the IDC have considered the following

actors for making the recommendations:

(i) The Company and Radiant Parenterals Limited are in the samilar line of business, hence,
the said acquisition is proposed to help the Company in axpanding its prasence in the
existing ling of business by integrabing the operaiions, products, and senvices of Radiand
thereby strengthening the Company's pasition in the market by consolidating operations
within the same industry segment and increasing overall market share. It will also help 1o
laverage operational efficiencies through shared resources, infrastructure, distribution
networks, and management experime. The acquisiton is proposed with the: objective of
expanding the Company's operations in the same line of business, achieving operatianal
and financial synergies, increasing markat share, strengthening the customer base, and
creatng long-term sharehdlder value

() The Ofer Price is equal to the negoliated price for acquasition of Equily Shares by the
Acquirars under the SEPALa. 100~ (Rupeas Ten Cnly)

(i) The Offer prica is determinad by the Acquirers and manager to the open offer taking info
account valuahon parameters Le. T100- (Rupees Ten Only) and i3 in accordance with
Fegulation 8(2) of the SEBI{SAST) Regulations

However, the [DC members draw attention of the Eligible Shareholders to the closing market

price of the Equily Shares on the BSE Limited as on June 23, 2026, besng T 3745 per Equity

Share which is higher than the Offer Prics

The EBgible Shareholders of the Target Company are advized to independently evaluate the

Open Offer and the market performance of the Target Company's scrip and take an informed

dacision about tendering the Equity Shares held by them in the Open Offer. The statament of

recommendation will be available on the websile of the Target Company at
ww, rekvinalaboratones.in

13| Disclosure of Voting Pattern ' The recommendalions were unanmously approved by the members of IDC
14.| Letails of Independent Advisors, | Nong

if any.
15, ﬁ.ny othar matteris) to be *'.m*"rgmed Maone

12, Summary of reazons for tha
recommendation

n: the bestof our knowledge and t-ellef after making the properenquiry, the infarmation contained in or accompanying this statement is,
in all material raspedt, true and corract and nol miskeading, whethar by the omission of any information or atherwisa and includes all the
information requinad to be disclosed by the Target Company undertha SEBI SAST Requiations.”

For and on behalf of
Committee of Independent Directors of
Rekvina Laboratories Limited

Sdi-

Jay Chintan Patel

Date : June 24, X256 Chairman- Committee of Independent Directors
Place: Vadodara, Gujarat DIN: 0147916
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HI'JTII:E IN'\'IIIN".-: E-TENDER
COMCOR imvite s E=Te ndierin T Packet Systiem of tendering for the following work:

Tondar No. COMIArna-lEFMML P-TIRUPFT LinaiE-9347 22006-27

Hame al Wark Consdruction of Additlenal PFT rall ne along wigh CC bleck pavamand work

and other allied works 22 MMLP-TE, indore (Madhya Pradesh]

Estimated Cost | Rs. 123848 558, 6% [inohaging GST;;l'.‘.nmthun Parlod ; 12 [Twahe) Months

Earreé Monéy Depoail Fim. 24 77 1000000 {throtgh e-paymantj

Cingl ol Torwdier Dotuinani ML

Tendar Proceasing Fos [Honrofusdabis] | A= 35405 fnclusive all bices & duties Brough s-paymend)

Date of Sake of Tender [enline) 06 om 15:00 hrs. | o 180720238 jup o 1700 by

CORRIGEMDUM TO THE DETRILED PUBLIC STATEMENT FOR ATTENTION TO THE SHAREHOLDERS OF

TMT (INDIA) LIMITED

TARGET COMPANY"/ “TG"}
'L.urpurdIL.|I1|!'I'|[I1II.=‘|[I1JI1 No. L999940 002}
Reqistered Office: 1" Floor, Punnaiah Plaza. Road No.2 ills, Hyderabad, Telang
Phane No.: +91-7093294849; Email id: csimtindia@gmail. com; Website: w

In comphance with Regulations 3 (1) and 4 read with Regulations 15 of the SEBI (SAST) Reguiations, 2011
This carngendum 1o the defalled public stabsment is being issusd by Navigant Comporate Advsars Limeed. on behat of Yoga
Bullders Private Limited (Acouirer-1), Scaftold Properties Private Limsted (Acouires-2} And bk Profinlease Private Limited
(Acguiter3) (Acouiter-1, Acquirer-2 and Aciuirer-3 Herginalter Relerred To As The “Acquirers”) n compliance with the
Securiies and Exchangs Board of India (Substantial Acquisfion of Shares and Takeovers) Reguiafions, 2011, as amended
(“SEBI {SAST) Regulations™) and the SEB| Observatian Letber Na. 1142089/ 2026 daled June 18, 3026 in respact of Qpen Offer
("(ffer”) for the acquisition up to 12 87 988 Equity Shares of Rs. 100~ each represanting 26.00% of tha fully paid-up equity and
vating share capltal af the Target Company. The Detalled Public Staterent (“DPS™) pursuant i the Public Announcement (“PA")
made by the Acquirers have appeared in Financial Express - English Daly Jall editions): Jansatta - Hindi Daity (20 eddions);
Pratahbal - Maratts Daily (Mumbai edition); Mana Tekangana — Hyderabad Daily (Telugu editien) an 27" &pril, 2026.

THE SHAREHDLDERS OF THE TARGET COMPANY ARE REQUESTED TO KINDLY MOTE THAT THE FOLLOWING INFORMATION
RELATED T OFFER:

1. Updateinthe schedule of Activities: The anginal and revised schedule of actvities is selforih as below

Activity Driginal Date | Original Day | Revised Date | Revized Day
Public Annmmcement 20042026 | Menday | 20042026 | Monday
Publication of Detailed Public Stalement in newspapars 27.04.2026 Monday 27.04_ 2025 Monday
Submis=son of Detailed Public Statement to BSE, Target 27042026 Ienday 27.04. 2026 Monday
Company & SEAI
Last cate of filmg draft Ietier of offer with SR | 05052006 | Tuesdsy | 05059026 | Tuesday
Last diate for a Compaling offsr 18.05.2026 | Tuesday [ 19.05.2026 | Tuesday
Receipt of comments from SEBI on draft letter of affer 26052026 | Tuesday 19,06 2026 Friday
ldentified date™ 200052026 Friday 23062026 Tuesday
Dake by wehich lefer of offer be dispalched to B sharehalders | 05.06.2026 Friday .07 2026 | Wednesday
Last eate for revising the Oiter Price 10.06.2026 | Wednesday | 06.07.2026 |  Monday
Commenis from Committes of Independent Directors of Target | 100062026 | Wednesday | 06.07.2028 Monday
Company
Advertisement of Schedule of aclivilies lor open olfer, stalus of | 11062026 | Thursday | OF.07.2028 Tuesday
statutory and ather approvals in newspapers and sending to
SEBI, Stock Exchange and Target Company
Date o1 Opersng af the Offer 12.06.2026 Fricday 08.07 2026 | Wednesday
Date of Closure of the Offer 22062026 | Thursday | 21072026 |  Tuesday
Past Ofer Adverlisernent 03.07.2026 Friday 28.07 2028 Tuezday
Fayment of congiceration for the acquired shares 1007 2026 Fday 04.06.2026 | Tuesday
Final rapart from Marchant Banker 17.07.2026 Friday 11.08. 2026 Tuesday

Diade & Time of subrmission of Tendar jealing) | 15072005 upi 1700 hes
[Diate & Time of Opening of Tender jonfine) J 2007T 200F af 1500 he
Far fmancil sbgpbilty cilef, sipenence silh resped b sirmias nalurs of wark, ek, pleass rler o
detaled tandar notice feslabia on welslle wancancodndiaso.in. bul i compkila lendsr Socumant
oan be dowminaded from wehsie wewienderwizard.comiCCIL onfy. Further, Comigendum!
Sddendum fo Ts feeder, i any, Wil be publshed o8 websils wescoacarindis.codn
www.andenwizardcomfCCIL ard Canval Procumamant Poral (GPF) onlg hewspaper prass
Aduerfsement sral ol beissued for the ame. Group General Manager [Projects],
Phona Ko.: 01149222800
GIC HOUSING FINANCE LTD.
IM LES922MH13Ea PLCO54
04f.: Mational Insurance ing, Bth Floor, 14, Jamshedji Tata Road)
- ﬂ'lu . Mumbsai 400020
ail: ichd.com, corporate@auehl.com Tel: 022-43041300
MOTICE TO SHAREHOLDERS
Transfer of Equity Shares to Inwestors Education and Pratection Fund |IEPF)

Pursuantio the provisions of Sections 124 and 128 of the Companies Act, 2013 and Ruls 6(3]
af investors Education and Prosection Fund Authority Rules, 2016, as aranded from Bme b
e, Notics is hansby given Lo e Sharsholders of e Company thal in terms of the IEFF
Rubes, al shares in resped of ahich dividerd Ras nal been clamed of paid # the
shargholders for the Last seven conseculine years or mane shal ba transfered fo the DERMAT
Aczountaf the [EPF Authority within 30 days from the dus dabs of ransdar,
The Company has e individusal motices 1o e cancemed sharzhaldens whese dividend
amount ane ying urparkundaimed far Fie las] Seven conseodiive years of mone iner aia
prodiding dedals of shares o ba fransfermed 1o [EPF futhorily induding mannes of transiar of
such shares. The Campany has also uploaded the delais (nameolioidp id - cliant id ete. ) of
thosa sharehaldars whose shares are dua for transfer fo IEPF pursuant to Rule &{3){a) of
IEFF Rules on its webaite at kitps: fgichfndia. com/Dividend %2087 J00EFF. php
The cantimed sharehokdors ane herby raquested o daim e unpaid { erclaimsd drddand
far the Financial Year 2018-1% ormands on or bedam Qolober 24, 2026, taling which with a
wiaw {0 comply with e IEPF Rules, the Compariy shall be corsirained b fransfer the unpaid §
unciaimed divdend for FY. 2018-19 and the coresponding shares to IEFF authonby without
any Turdher rabce
Afer ransder af shangs 1o IEPF fugharily, [he shareholders can claim such dividend and
shiares including all benefils accnuing thereon in dus compliance of tha procedure stipulated
under the Rules. For further informaticn, please wist website of IEFF authonity as
Wi iepl a0 n
For futker clarifcalion on the abowe mafher, he concemed shareholder may contact
Comparyarits RTAak
The Company Sacretary
GIC Housing Finance Limited Mis KFin Technologies Ltd.
hlaficril Irgurance Buliding & Flpgr, 14, {Unit - GIC Mowsing Finance Lid.)
J. Tala Road, Churchate, Mumbai<00020) Safermium Tower B, Plot 31-32, Gachipoedi
Caniact ; 022 430410900 Financial District, Manakramiguda,

hr. Al Dl

investorsgichf.com Hydarabad-500032
\Weballe - wamgichfinga. com Tedl Freeg No. = 1800-308-4001 7
- armand ris@kfndech com

Far GIC Housing Finance Limited
Bdl

Place : Mumbai
Diaile = 2406/ I026E

Raj Gor
Group Head & Company Secretary

Careers

6@3 IIM MUMBAI =

WA WEEe HE Ha il
LI U eal Indian Institute of Management Mumbai

[Minksiry of Education, Government of india)

Adveribsement for Consultants [Projects); Teaching & Non-Teaching Pasitions
IIM Mumbai invites applications for Consultants (Projects)/
Teaching and Non-Teaching positions from eligible candidates.
Posts

WIKEIT BHARAT
CF ot

Advt. Number & Date

Admn/Rectt/2026/19 dt. 17.06.2026 | Fixed-Term Consullants
Admin/Rectt/2026/23 dt. 23.06.2026| (Projects)/ Teaching/

Admin/2026 dt. 17.06.2026
2026/Acer/Rectl/01 dt. 11.06.2026
Admn/Recti/2026/14 dt. 08.05.2026
Admn/Rectt/2026/20 dt. 19.06.2026
Admn/Rectt/2026/21 dt. 15.06.2026

For detalled advertisements, please visil
https://limmumbai.ac.in/

0SBl

State Bank of India
Cantral Recruitment & Promotion Departmient
Corporate Cenftre, Mumbai
Fivone: 022-22620427

RECRUITMENT OF PROBATIONARY OFFICERS

Applications are invited from eligible Indian citizens for appointment as
Probationary Officerin State Bank ofIndla.
[ WuMBER OF VACANCIES: 1500 |

Eligib@ity criteria “.AQE. qualification ete, requisite fes and other details,
along-with a link for online submission of application and online payment
of application fee, are available on to Bank's website httpsafsbi.bank.in/
cargors/current-openings undar Advertisamant Mo, CRPDYPOS2026-
27/09. Candidates are advised to go throwgh the detalled advertisement
and gnsure their eligibility and other details before applying and
remitting fee,
+ DATE FOR OMLIME REGISTRATION & PAYMENT OF FEE: 18.06.2026

TOO08.07.2026
For any query, please writa to us through the link “CONTACT US" which is
svellable on Bank's official website mentioned above,
Place: Murmibai
Data: 18.06.2026

Non-Teaching Posts

General Manager (RF & PM)

*iensified Date is anly for the purposa of detarmining the nameas of the sharaholders as on such date fo whom the Letter of Offer
wild be gent. Al owners [registered or unragisterad) of equity shares of the Target Company (secept the Acquirers, Sellers and
Promter & Promoter Group) are eligitle to participate nthe Offzr any time Dbefore the chasure of the Cifer

All ather fefms and conditians rermain unchanged. Capitalized tarms used in this ancuncement, bid rat defined, shall have the
S mesaning assagned ba @em inthe PA, DP 5 and LOF.

ISSUED BY MANAGER TO THE OFFER FOR AMD ON BEHALF OF THE ACQUIRERS
M HAVIGANT CORPORATE ADVISORS LIMITED

B04, Meadows, Sahar Plaza Comnplex, J B Nagas, Andheri Kurla Road, Andheri Easl, Mumbai - 400059,

" f Ted Mo, +91 22 4120 4837 / 4573 5078 Email id: naviganti@navigantconp.com
Navigant Website: www.naviganterrp.com SEBI Registration Na: INMOOO01 2245
Canlact person: Mr. Sarthak Vijlani
Placa; Mumbai

Date: Jung 24, 2026

RECOMMENDATIONS OF THE COMMITTEE OF INDEPENDENT MRECTORS 1M ACCORDANCE WITH REGULATION 26(7) OF
SECURITIES AND EXCHANGE BOARD OF INDAA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIINS, 2011, AS AMENDED (“SEEI SAST REGULATIONS") IN RELATION TO THE OPEN OFFER TO THE PUBLIC

SHAREHOLDERS FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

CIN: L24231GJ19$BPLC011453

Regd. Office ! el Hir T Guiarat India.

Racommandations of the Committes of Indaperdent Diractors {I0C7) of Rakvina Labaralones Limited [Target Company”™ or TG
uler Requlation 36]7) of Secisilies ard Exchange Board of India (Substaniial Aoquistion of Shares and Taxeavers) Regulatons, 2011,
a3 amended ("SEBI SAST Regulathons®] in relation to the apen offer o the public shareholders of the Tanget Comparry ("Open Offer”)
made by Surbhit Mukesh Shah (“Acquirer - 1"), Amit Mukesh Shah (“Acquirer — 2"), and Dhruvalkumar Patel (“Acquirer - 37),
[oollectivaly “Acquirars™)

UNIVERSAL CABLES LIMITED
CIN: L31300MP1845PLCO01114

Registsred Office: PO, Birla \ikas, Satna — 485 005 (M_P.}, India.
Corporale Office: 57 Floor, Signature Tower |1, Tower 'C’, Sector 151,
M.H-8, Near 327 Avanue, Gurugram — 122 001 {Haryanal. India.
Phone; (OT672) 414000, 257121-27 w Fax: (0TE72) 257129, 257131
E-mail: headoffica@unistar.co.in @ Wabsile: wwwounistar.co.in

NOTICE TO EQUITY SHAREHOLDERS

Compulsory Transfer of Unpaid/Unclaimed Dividend and Equity Shares of the
Company to Investor Education and Protection Fund (IEPF)

Maotice is heraby given that pursuant o Section 124 of the Companies Act, 2013 read with The Investor
Edusation and Pralection Fund Autharity (Accounting, Audit, Transler and Rafund) Rules, 2016, as amendad
fraam time to time (“IEPF Rules®), all unpaidiunclaimed dividend and shares in respect of which dividend has
not bean paid or claimed for ssven {T) consecutive years or more shall ba transferred to the Investor
Education and Prodection Fund {IEPF),

All unpaidfunclaimed dividend for the financial year 2018-18 and the corresponding Equity Shares an which
dividend remain unpaidfunclaimad for seven (7} consacutive years is bacoming due for transfer to the IEPF
as deladed below:

Dividend Year Date of Declaration of Dividend Due Date for Transfer to IEPF

2016-19 5" August, 2014 9" September, 2028

The Company has sent individual communication{s) to the concerned shareholders whose dividend has

ramained unpaid or unclaimed for sevan (7)) consecutive years, at their latest available address with the

Depositories | Registrar and Share Transfer Agents (RTA), providing complete details of the unpaid |

unclaimed dividend and shares dus for transfer |:|:- IEFF. Dalﬂils |:|Ir such unpaid dividend/shares are alsa

made available an the Company's websila, . Shareholders are regquesied lo refer
te the “lnwvestor Relation” section on the Company's website o venfy' the detalls of the unpaidiunclaimed
dividand and shares liabde to be transfarmad to |EPF.

Inthis conneclion, please take nobe of the Tollowing:

(e} Members holding shares in Physical form: The Company would be issuing new certificatads} in lisu of
the eriginal share cedificata]s} for the purpose of dematerialization and transfer of shares (o the IEPF
Autharity as per the IEFF Rules and wpon such [saue, the onginal share cedificates) which stands
registarad in your name will stand automatically cancelled and deemad non-negaotiable.

(b} Members holding shares in Demal form: The Demal Account will be debited for the Shares lable (o be
transferred to the IEPF Authority by way of Corporate Action through respective Depository(s).

To enable us io cradit the dividend amount directly info your bank agcount, we requaest you fo send us a copy

of & cancelled cheqgue of the account Into which the dividend amownt should be credited, along with self -

attested copy of the PAN Card. In case the cancelled cheque does not bear yowr name, please attach a copy
of your bank passbook stalemant, duly self-atiasted.

Further, the IEPF Autharity has re-initiated the Second 100 Daya Campalgn, “Saksham Niveshak” In line

wilh this inifiafive, you are requested to kindly update your KY'C details and submit claims for the unpaid

dividend amount. Investor Service Regues! forms are available on the website of RTA,
https-fin.mpms.mufg.com — Resowrcas — Downloads — KY'C — Formats for KYC and an the Company's
wabsite, https: v unistar.co.in wndar the 'Investor Relation' section.

Members are therefore, requested 1o claim the unpaldiunclaimed dividend on or before 317 August, 2026 by

eending a request to the Company’s RTA, MUFG Intima India Pvi. Ltd. (Formerdy known as Link Intime India

Pl Lbd. ), G-101, Embassy 247, LBS Marg, Vikhroli (West), Mumbai = 300083, Tel; 022 - 4918 6000, E-mail:

Investor.helpdeski@in. mpms. mufg.com of to the Company's Secretarial Department at E-mail:

inwestorsgrievance@unistar.co.in. In case the dividends are not claimed by the said date, the Company

wolld iniliate necessary acton far the transfer of unpaid dividendfsharaes to the IEPF wilhout any Turther
notice, in accondance with the IEPF Rules,

Any furher dividend, including gther corporate banefits, on such Shares shall be cradited to the IEPF

Autharity and na claim shall lie againzt the Company in rezpect of the unclalmed dividend amount and e

Shares transferred to the IEPF Authority.

A por lhe [EPF Rules, both the wndaimed dividend amaunt and lhe shares ransferred (o the |EPF Authority

including all benefite accruing on sharea, if any, can be caimed by submitting reguired documents to the

Company for obtaining an Entitlemant Lettar and thereafter making an onfine application in the prescribed

e-Form [EFF-5 available on the website of e Ministry of Corparate Afairs, MEpe: s, mea gov.in

For Universal Cables Limited

Sdi-
Placs - Satna (M.F.) (Ajay Kumar Sharma)
Date < 247 Juna, 2026 Company Secratary

1. | Dafa June 24, 2026

2. | Nams of the Target Compary {TC) | Rekvina Laboratories Limited

e

Dietais of the Offier pariaining to TC | The Opan Gfler 2 being mads by the Acquirers to the Public Sharshalders to scquire up o

208,590,104 Equity Shares represenfing 267% of fhe Expanded Share Capital of the Tanged

Comparry al a prica of T 0= per Equity Share, aggregaling o a tolal consideration of T

%.w.ﬂi._muf- payanke in cagh n accordance wilh Regubalion 901)(a) of the SEBI {SA5T)
egulations.

4. | Mame(s) of the auiver ard
PAL with the scquiner

Acquirer1; Surbhit Mukesh Shah
Acquirer 2: Aenil hiues Shat
Acquirer 3: Dhruvallumar Patel

5. | Marme of the Manager ta the offer | Vivro Financial Services Private Limited

‘Wro House, 11, Shashi Celory, Opp. Suvidne Shepping Center, Paldi, Ahmedabad - 350007
Gujarat. India.

Tal. Mo +31 TRAM40 4247 | Email I rvastars@vivro.nel

Cantact Person: Shivam Pated | Wikl wwiw,yivro, nel

SEBI Registration No.: INMODO01 0122

CIN; UET1 206 1996FTCO25182

&, | Memioers of the Cammiltse of
Indepandant Direchors 2. Prabesk Jain (Member)

1, Jaty Chintan Patel [Chairm )

7.1 IDC Mernber's relationship with 1D Mamber's relafionship with the TC

the TG & ANIDG members are Nor-Execulive and Independent Directors of Ihe Tangel Company

w» Mione afthe members of the IDC holds any Equity Share in the Target Company,

« None of the mambars of the IDC has any contracts ar any ralationship with the Tarmged
Campany

R.| Trading in te Equity sharesiather | N member of the I0C has trsded in any of the Equity Sharss! ofber seouities of the Tame

saounilias of the TC by IDC Compariy during t:

Memoers 1. 12 [Twelva) months preceding the date of the PA,

2, Periad from the date of the PALINhe date af this recommendalion

4, | IMC Member's relationship with
fhe Acquirgrs

Hone of the members of IDC has any centract’ amangement’ relabionship with the Acgurers

UTI Asset Management Company Limited f m

CIN: LES99TMH2002PLC 37867 P Pt et
Registered Office: UT] Tower 'Gn' Block, Bandra - Kurla Complex, Bandra East, Mumbai - 400 051
Website: wwwutimfoom | E-mail: cs@uti.couin | Tel. Ne.: 022 6678 6566

MOTICE OF THE 23™ ANNUAL GEMERAL MEETING,

REMOTE E-VOTING AND BOOK CLOSURE INFORMATION

Mestice is hereby given that the 237 Annual General Meeting (237 AGM) af UT) Asset Management Company Limited
ithe Company) has been schedulad on Tuesday, the 21" July, 2026 at 1430 hrs IST through vidao conferencing / ather
audia visual means (W OAVM), in compliance with the applicable proviskons of the Companies Act, 2013 (the Act)
read with Rules made therewnder and the Securities and Exchange Board of India (Listing Obligaticons and Disclosure
Requirements) Regulations, 3015 (the SEBI Listing Regulaticns), read with various direulars issued by the Ministry of
Corporate Affairs and Securities and Exchange Board of India from time to time, to transact the businesses set forthin
the Matice of the 237 AGM.

In compliance with the circulars, Notice of the 73 AGM slong with the Annual Repaort for the FY 2025-26 have been
electronically sent to those members whose email addresses are registered with the Company, Ragistrar to an issee
and Share Transfer Agent (RTA) or the Depository Participant (DP). The electronic dispatch has been completed on
24" June, 2026 The Motice of the 237 AGM and Annual Repart for the FY 2025-26 are alsa available an the Compariys
website at wwwiutimf.com, website of tha stock exchanges Le. Matlonal Stock Exchange of India Limited and BSE
Limited &t www.nseindia.com and www.bseindia.com respectively and on the website of EFin Technokogies
Limdted (KFintech), ATA at hittps:{fevoting kfintech.com.

Instructions for remate e-voting:

In compliance with Section 108 of the Act read with Rule 20 of the Companies (Management and Administration]
Rules, 201 4 and Regulation 44 of the SEBI Listing Regulations, Secretarial Standards on General Meetings (55- 2} issued
by Institute of Company Secretanies of India and the general circulars, the Company has provided the membaers, a
facility to exercise their woting rights by electronic rmeans (e-voting) on the resolutions set forth im the Motice of the
23" AGM through e-woting service provided by KFintech [e-wating service provider),

Miembaers holding equity shares either in physical form or dematerialized form, whose name appears in the Register of
Membars / st of Baneficlal Owners as on Tuasday, the 14" July, 2026 Le. the cut-off date, shall b= entitled to cast thair
vales thraugh e-voting.

The vating fights of members will be in propartion to thesr equity sharehalding in the total ssued and pasd-up equity
share capital of the Company ason the cut-off date.

Thie businessas, as set forth in the Notice of 237 AGM, will be transacted through e-vating only, The manner for remate
e-voling is provided in the Notice of the 237 RGM. All mermbers may please note the following details of e-voting:

B =<3 GOKHALE INSTITUTE OF POLITICS

AND ECONOMICS, PUNE

(Deemed lo be University WIS 3 of the UGG Rcl, 1956]

[ RECRUITMENT |

ety
iy g

g ks

Invites the application for the following Mon-Teaching
Contractual Posts-

5.No. Posts E:sf:
1 Registrar 1
2 Chief Finance Officer 1
3 Sub-Editor (Arthvijnana Journal) 1
4 Editorial Assistant (Arthviinana Journal) 1
5 Internship and Placement Officer 1

For further details visit www.gipe.ac.in
Last date for online zpplications - 15/07/2026 till 6:00 pm

Officiating Deputy Registrar

UDHMA - MAGDALLA ROAD, SURAT.
Re-Accredited "B++' 2,06 CGPA by NAAC

‘=7 EMPLOYMENT NOTICE

Veer Narmad South Gujarat University invites ondine appleations for the post
of Finance and Accounts Qfficer in connecticn with the permission granted by
Edusation Department, Govemnmant of Gugarat, Gandhinagar vide Resalution
Ma. EDMVMNESe-file 2202802 35/KH-2, dated 22-05-2026 a5 perfollowing ;

(O e vl

Sr.Mo|  Name of Post Pay Scale Mo, of Post | Category
Finance and 1,44.200 - 2,18,200
1 Accounts Officer [Level-14) 1 General

Elbgible candidate shall be requirad Lo apply onling an or bafore dated 26-07-326
il 6:00 pm at htip:iivngguntsamarth.eduin The other dealls abeut
application farm fee and minimum qualifications sre svailable an the Univarsity
wabsila: www.insqu ac.in & http:ivnsgunt samarth.eduw.in Applicant needs
te send bwo hard copies of the apolicatson on or before dated 31-07-2026 along
with all self-attzsted tesfimenials, cerificates and all supporting documents.
Nota: 1. Any comgerdurniaddendum, o any, shall be published anly on the
University website. No separate communication shall be made to the
applicants,
2. For updates, Candidatas are advised Lo check Universily Websile
requiarty; www.wnsgu.ac.in,
Ne.: GADIEmpNatice 404172026 Sdi-
Dats : 24062026 Registrar

10 Trading in the Equity sharesfother | Netdpplicals (s the Acguirers are Indlvidualsh
secunlies of the acquirer by IDC

E-voting event number (EVEN) 9821

Cut-off Date Tuesday, the 14" july, 2026

Wi
11.| Recornmendation an the Open Thur 10 il Ihee g that the Gffer Prics of 3 10 per Equiy Share is fair and reasorabl n
offer. as to whethar the offaris terma of the SEBI {SAST) Regulatians,

fair and reasenabl Howeuer, the public sharshclders of the Target Company are advised v independanty
avaluate e Open Ofar and make informed decision aboul whather or not to tander their

shares in lhe Qpen Offer

Commencement of remote e-voling period Saturday, the 187 July, 2026 at 0900 hrs IST

End of remote e-voting period Monday, the 20” July, 20262t 1700 hrs 15T

12| Summary ol reasons for the
recommendation

Thi IDC have panused tha following, far mcommaendalion on the Opan Ofar

(Il PublicAnnouncement dated March 16, 2006;

i} Dedaited Publc Stat=ment published in Financial Exprass (English} (Al Edifons], Jansalta
[Hindi} (@I Editions}, Mavshakli (Marathi] {Mumbai Edilion) and Financial Exprass
|Reghoral] (Ahmedabad edodary Editian) onMarch 24, 2026,

i) Draft Lettzrof Offer dated Apil 2, 2026;

{iv} Lettarof Offer dated June 20, 2026

{w) Maluation repons dated March 16, 2026 from Devang 5, Thakar, Registered Valuer (5FA)
[Registration Mo [BBIRNOM20Z2M14581), to detaming the fair valuation of equity shares
of the Riakvina Laboratories Limitad and Radiant Parentarals Limited and ta determine tha
Tairaquity shane swap ratio,

Based on e review of the abave, Ihe members of the IDC have consadered the folliving

Tactors for making the racommeandations:

[iy The Campany and Radiant Parenbersls Limited ans in e similar line of business, heroa,
the said asquisition is propased Lo help the Comparry in expanding its presence in the
existing ling of business by infegrating the cperations, products, and senices of Radan
tharsty strengthaning the Company's pasitian in the market by conzolidating cparations
within the same indusiry segmant and increasing overall marked shara. It wil also help ta
lawirage operafonal efciencies through shared resources, indrastructurs, distibuSon
networks, and management experlise, The acquisiton 15 proposed wilh the abjective of
expanding the Company's oparations in the same line of business, achieving oparational
el financial synengies, increasing markat share, strengthaning e customer basa, and
crealingbong-term sharehalder valus.

[} Thee Crffer Price (8 equal to the negollated price for acquisition of Equity Shares by the
Acquirers undarthe SEPAI e F104- [Rupees Ten Only).

[iif) Tha Qffer price is datermined by the Acquirers and manager to the open affer taking infa
accoun| valualion parameters i.e T100- (Ruptes Ten Gnly] ard i in acoandance with
Requlagon B2 of fhe SEB| (SAST| Regulations,

However, the IDC membears draw attantion of the Eligible Sharehalders ta the desing markest

price of the Equity Sharas on the BSE Limited as an June 23, 2026, baing T 37.45 par Equity

Share which is higher than the Ofier Prica.

Thir Eligitile Sharehalders of the Targel Company are advised (o independenty mwaluxte the

Cpen gﬂ‘er and Ihe markal performance of the Target Campany’s senp and fake an informed

decigion about tendaring the Equity Shares held by tham in the Open Offer. The statement of

recommandation will be awailabla on the website of the Target Company ad
wra rekvinaiaburalories in

13 Disdeaure of Vating Pattern Thyir Piscaiiei pckalians wi fe rsanlineusly sapioved by thi members al 100,

14| Detals of Indepandent Advisars, | None
Fany.
15 Ay other mather(s) o be raghlighted| Hone

“To thes beesd of our knowladigs and balbed, aftar making the proper anguiry, the ifdarmation conkaired in or accompanying this stabement is,
In all matered respect, Iue and comscl and nod mesleading, whelher l]égg afrissean of any infarmation o cthemwise and includes all the

Informaton required bo be disdosed by the Target Comparry under the SEBI 3A5T Regulations”
For and on behalf of
Committes of Independant Directors of
Rikving Labaratories Limied
Sdi-
Jay Chintan Patal
Data ; June 24 2026 Chairman- Committze of Independent Directors
Place: Vadodars, Gujarat DIM: 0947916

The rernote e-voting will be disabled for voting at 1700 hrs 15T on Monday, the 207 July, 2026 The facility of casting
vote through e-vating system will alsa be made available during the 237 AGM in the manner a2 mentienad in the
Motice of the 237 AGM. Members, who have cast their votes by remote e-voting, may attend / participate in the 23
KGN but shall not be entitled ta cast their votes during the 237 AGM. Once the votes on the resalutions are cast and
subimitted by the members, he / she shall not be allowed to changse it subsequently.,

Any persan, who acgulres shares of the Company and becomes a mamber after sanding the Notice of the 23™ AGM
and holding equity shares as of cut-off date may refer the detailed instructions mentioned in the Motice of 237 AGM
onremote e-voting, attending the AGM through VT F OAVM and casting votes during the AGR,

The Board has appointed Mr. Vishal N, Manseta (CP No.o 8981), Practicing Company Secretary as Scrutinizer to
scrutinize the e-wating process in fair and transparent manner,

iembers ane requested to carefully read all the Motes set out inthe Motice of the 23 AGM.

In case of any query, clarificatbonis) and S or grievances, in respect of e-voting, members may refer to the 'Help &
Frecquently Adked Questions [FADSE) and 'a-voting wier manual’ svailable at the downlasd section at KFintech
website at https:/fevotingkfintech.com or may write to KFintech at eveting@kfintech.com or call KFintech's toll
fres mo. 1800-309-4001. Members may also contact Ms. Krishna Priva M, Senior Manager - Corporate Registry,
EFintech at ginward risgkfintech. com  unit UTI Asset Management Company Limited, Selenium Building, Tower-8
Plot Mo, 31 & 32, Ainancial District, Manakramguda, Sesillingampally, Hyderabad, Telargana, India 500 032 or may sent
anemail iothe Company at csputi.ca.in for any further clarifications.

Book Closure Information:

Pursuant b Section 91 of the Actand Regulation 42 of the SEBI Listing Regulations, the register of members and share
transler books of the Carmpany will remain chosed fram Wednesday, the 157 July, 2026 1o Tuesday, the 217 July, 2036
(bath days inchusive] for determining the entitlement of the membaers to the dividend, if declared by the members, for
the FY 2025-26,

Manner of registering / updating email address and other KYC details:

Miembers, holding equity shares in physical form, are reguested to register ( update their PAN, email address, postal
addrass, mobile number, bank account details, nomination details and signature with the Company S its RTA by
submitting duly filled-in Investor Service Reguest (I5R) forms along with the requisite supporting documents, The
requisite ISR forms are available on the Company’s and BTAS website at httpsyiwwwutimf.oom/ame-
shareholdersiinvestor-relations and hitps://ris.kfintech.com respectively.

5E84 has mandated that the security hobders (halding securitias in physical form], whosa foliofs) are not updated with
the KYC detalls (wz. PAN, Nomination, Contact Detaills, Mobile Number, Bank Account Details and signature, if any],
shall be eligible for any payment incleding dividend, interest or redemption in respect of such fodios, anly through
alectronic mode with effect from 17 April, 2024,

Further, in accordance with Regulation 34 of the SEBI Listing Regulations, a letter providing web link for accessing
the Annual Report of the FY 2025-26 Is being sent to all members who have not reglstered thelr emaill 1D with
Compariy / RTA.

Members, halding shares in dematerialized form, are requested to subenit / update the above details with their D8
with whom they maintain demat accounts,

Members are encouraged to dematerialire their physical equity shares as it will enabie the Company to serve
them better.

For UTI Asset Management Company Limited

Sdi-

Arvind Patkar

Data; 247 June, 2026 Company Secretary and Compliance Officer
Place: Mumbai Membership Mo.: ACS 21577
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Information Other than the Financial Statements and Auditor's Report thereon
The Bank's Baoard of Direciors is responsibls for te preparation of other miormabion. The
other information comprises the information included in the Board of Direciors Report
ncluding other explanatory information, but does not include Financial Stalements and
our audibor's report tereon.

{Cwr apinian on the Financial 5isbements does not cover the odher information and we do
not express any form of assurance conclusion therson.

In conmechon with our audit of the Finencal Statements, our responsility is io read
the other informeabon and, doing &0, consider whether the other informaton i malenally
inconsistent with the Fnancial Stelements or our knowledge obiained in the awdi or
atherwse appears bo be matenally misststed.

'When we read the Repaort of Board of Directors including ofher explanatony informafion, if
we conclude that there is matenal misstatement tearean, we ere requined io communicate
the matier io those chamed with govemance and the members in the Annual General
Meetng.

Management's Responsibility for the Financial Siatements :

The Bank's Board of Direciors s responsible for the preparation of these inancial silements
that give & true and fair wiew of the financial posion, financial performence and cash
fiows of the Bank in accordance with accounting pancples generally accapied in India
ncluding the Accounting Standands issued by ICAL the prowisions. of the BR Act, the
Aot and Rules made thereunder and REI, from bme fo time. These responsibdity akso
inclsdas manienance of edequate reconds in accordance with the provisions of the Act
for Safeguarding of assels of the Bank and for prevending and dedecing frawds and
ather imegulanbes; salaction and applicabon of sppropnate esccounting polices; making
jedgements and estimates that are reesonable and prudent; and design, implementation
and mainienance of adequate infemal financal controls, that were operating effectively

fior ensuring e acosscy and complsieness of the sccounting reconds, relevant o the
preparation and presendation of fhe: Financial Statements that give true end fair view and

are free from matenal misstatemend, whether due to freud or emor.

In prepanng the Financial Stetements, management is responsible for assessing the

[Biank's abality to continue &= a going concem, disclosing, 35 appicable, matters related

7| or ermor and are considered matenal if, individuslly or in aggregate, they could reason-
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il i vk Hen Mo combidflonebomecom 8 00 P X 1
L3 Mm#ﬁﬂmﬂ“mﬁmﬁm@qﬁﬁmdhhﬂmm T et T SCHEDULE Az on 31-03-2026 As on 31403-2025
Fravpiben s s mewm Sr.No. CAPITAL AND LIABILITIES No (Current Y (Previous Year)
z-.giqhﬁ:-dm:qnui&-ﬁ.aﬂlqwqignqﬂu-ﬂbﬂmqmm_ﬂm. p =
an. mﬁﬁlmmﬂmimuﬁqﬂmﬂﬂmwﬂmﬂnmqmmﬂmnﬁim[ﬁnmﬂﬂmmﬂﬂwﬁ 1. CAPITAL 1 I,BB_EE,BSD_DB 4'92'45'325-“]
LN qii%m%ﬁm&mwﬂ.ﬁmﬂﬁhﬁmﬁfqmnmhﬁ. P ! el Ehwmdl a1 mewm HrssTeee 2. H_.ESER'H'ESM SI.IRPLUS 2 ?.?4.“].4?5.?5_ 5.51.?3,400.52
Rt f
e B e e et P e 3. | DEPOSITS 3 1.17.56 61 528.14 | 1.15.54 20 062 68
mﬁmﬂm m:mmm uﬁ;&qqmp&nﬂﬁ i e ey T, g e P v s 4. | BORROWINGS 4 0.00 0.00
HTATE A g AT . 1
r— § ———— i g T, — o 3. | OTHER LIABILITIES AND PROVISIONS 5 18,84 04 57737 16,1648 211.07
GRAND TOTAL 1.49,05,91,631.29 | 1,45.24 89 %9927
RECOMMEMDATIONS OF THE COMMITTEE OF INDEPENDENT HRECTORS IN ACCORDAMCE WITH REGULATION 26(T) OF SrNo. PROPERTY & ASSETS SCHEMAE M on3TEE208 | Na om BTN 05
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACOUISITION DF SHARES AND TAKECVERS) No. (Currant Year) (Previous Year)
REGULATIONS, 2011, AS AMEMDED (“SEBI SAST REGULATIONS") IN RELATION T0 THE GPEM OFFER TO THE FUBLIC CASH AND BALANCES WITH
SHAREHOLDERS FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF 1. ' 3 15.71.648.75 5 6512 80793
RESERVE BANK OF INDLA e e
REKVINA LABORATORIES LIMITED BALANCE WITH BANKS AND MONEY AT
CIN: L24231GJ1988PLC011458 2| CALL AND SHORT NOTICE ! FOLIBIR ST
Regd. Offi 3. [INVESTMENTS [i] 43.98,66.117.00) 45.11,84 295.00
e ol ot 4. | ADVANCES g £2,49,78,867.81| 53,84,21,775.20
it T et 5. | FIXED ASSETS 10 2168196693 3875092643
Ressenmendations of the Committes of Indegendent Directors {10C7] of Rekvina Laboralores Limited “Tanged Company” or “TC') & | OTHER ASSETS N 17251431566 | 14,5141.951.75
unier Requlation 26(7) of Securities and Exchange Baard of India (Substantial Acquisition of 5hares and Takeovers] Reguiations, 2011, 43, ! A, !
GRAND TOTAL 1,49,05,91,631.29 | 1,45,24,89,999.27
as amended ("SEBI SAST Regulations™) in relation to tha apen ofier to the public shareholders of the Tanget Companry ("Open Offer’) |
macs by Suriahil Mukesh Shab ["Acquiter = 17}, Amil Mukesh Shah [“Acguirer = 27), a0 Dhruvalkumas Palel {“Acquirer = 17), LATNTMER NG LUCS RS - L:- 41550013 20306, 352 £
{collectively *Acquirers”) | PROFIT AND LOSS ACCOUNT FOR THE YEAR ENDED 31+ MARCH, 2026
1. | Dale Juna 24, 2026
Z | Mame af the Tarael Company (1C) | Rekvina Laboralorins Limiled . INCOME SCHEDULE | Ason31-03-2026 | Ason 31-03-2025
3. Details af the Offer pertaining 1o 76 | The Open Offer 15 being mace by the Axquirers b he Pubic Shamhul'g:-s 0 acoure up 1 ND. (Current Year) (Previous Year)
28,590,100 Equity Shares representing 26% of the Expanded Share Capilal of the Tangel
Company & 3 peice: of % 105 per Equty Shate, aagregating 1o @ fotal consideralion o] € I. INTEREST EARMNED 13 94094 728 05 9,93 86,464 51
28001 0O0- payable in cash in accardance with Regulatian 91)(a} of the SEBI [SAST) || PREI-'I'I'{]N SAI_E DF BECURH'ES [MET) 0.00 3.17) D-III III
Raguistians, sl e
4 [Name(s) af the acauirer and Aequirer 1- Surbiit Mukash Shalh III. DGHMIESBH & EKEH!NGE 21,45,068 63 20,32 ?44 E1
PAC with the acquirer Acquirer &: Amit Mukesh Shah IV. OTHER INCOME 14 1,75,40,046 .07 67,91 618.64
| T T :NW"iF':*g:'I“;:Lblim';ﬂ.L V. EXCESS PROVISION FOR BDDR WRITTEN BACK 0.00 1,25.99,849.77
. me 4 nagear =Rl i+ F| CEE PRIV, Lmd
Viwra House, 11, Shashi Golony, Opp. Suvidha Shopging Cenéar, Pakdi, Ahmedabad - 330007, TOTAL N37,79.84275| 1212767773
Gujarat. Indi. Il. EXPENDITURE
Tel, Now: +81 75 40404242 | Emall 1 inwvestors@vivre pel T s e w———
Contact Persen: Shivam Patel | Webslte: www.vivre.net . INTEREST ON DEPOSITS 5.0523}9322 E 03 B&EBT“E
ﬁfhﬂéﬁﬁ%ﬁ%&ggmm Il. OPERATING EXPENSES
£ | Membsrs of the Cemmittee of 1. Jay Chinkan Pabel {Ghalman) A) EMPLOYEE BENEFITS 13 3,28,35,308.75 3,90.48.445.60
Irdepanden Direclors 2. Prateak Jain [Member} B) PROVISION FOR NON-PERFORMING INVESTMENT S 19,64,108.00 0.00
T ﬂﬁ%ﬁmrs rekalianship with DG uggmmmmmwgﬂhem . P C) DEPRECIATION ON PROPERTY, PLANT & EQUIPMENT 7,03,360.79 13,19,969.84
« A1I0C memibers are Mon-Executive and Independant Directors angel Campany. =
+ Non ofthe members of the ICIC hoids any Equity Shareinihe Target Company. D) OTHER EXPENSES 16 167,72 668 67 1.83.41,313.66
. m“pﬂ,}“ membars of the I0C has any conlracts or any relalionship with the Targal TOTAL (A TO D) 522,75,9417.1 5,87,09,735.10
§. | Trading in the Equity sharesiother | Mo member of ®e I0C has traded in any of the Equity Shares! obher securities of the Tangat TOTAL EXPENDITURE 11,27,99,740.43 11,90,98,322.56
sacirifies af the TC by 10T Company during the: PROFIT I (LOSS) BEFORE TAXES 9,80,102.32 20,29,355.17
Iembans 1. 12 {Tweelvee ) neriths preciding He date of the PA, i
2. Period fram the date ofthe Pl Se date of thés recommendation, INCOME TAX EXPENSE :
9. | IDC Memiber's ralationship with Mona of the members of IDC has any condract! amangemant' relafionship with e Acquirers a) Current Year Tax 0.0:0 0.00
thir Acquiners Defarred
0| Tradimg in the Equity sharesiother | MotApnbcable (As the Acgurers ara indlviduals) b) L L. 252396
sacurifies of the acquirar by IDC _TP‘TAL 0.00 46,923.98
Members PROFIT | (LOSS) AFTER TAXES 9,80,102.32 19,82.431.19
11,| Recommendalian on the Open The I0C |5 of the epirion thal the Offer Price of 10 per Equity Share |5 tair and reasonable in
ofiar, s to whather the ofaris terms ofthe SEBI(SAST) Regulatians, APPROPRIATIONS
fair ard reasanale Howaver, tha public sharshelders of the Target Company ara advised to indapendenty ) Transfer to Invesiment Fluctuation Reserve
svabiale the l:l?perll:l{r?rﬂ-ar arxl makis informed decision aboul whelher or not b tender ther {Profit on sale of Investment) 0.00 3,17,000.00
shiress in e Qper Ol
12| Sumnimary of reasans fer the The IDC have pensed thi followig, kaf recoeniesdation ot the Opan Ot BALANCE CARRIED OVER TO BALANCE SHEET 9,80,102.32 16,65,431.19
racommendalion (I} PublicAnnounczment dated March 16, 2006, Accounting Policies & noles to the account : {Shri. K.C. Jain) {Shri. Dineshchandra 5. Shah)
{if) Detaied Puiic Staterent puiished in Financial Exprass (English) (Al Editions}, Jansatia e President Vice Prasident
J.Eendlj |F'.I:l Exitions}. bsla-.-makh Ifé.larawj ’.r.h:.lmba E;anw and Financial Express Sch A i A . (She. Anm P »
AReghons) (Ahredabad adodara Edilian) on March 24, 2026, - (Miss. Pravina A Vakharia) - A *Vakharia
{ii) DraftLatter of Offer cated Apeil 2, 2026; A por EE’:“ “f[":"mm' Dirachor Direclor
{iw] Lettes of Cifer dated June 20, 2026 Anand R Chandak L {Shri. Deepak Rt Ankleshwaria)  {Shri. Deepsk R Ankieshwariz)
i Valuaton reports dated March 16, 3026 fram Devang 5. Thakar, Regisiered Valier (SFA) Direciar Direcior
" {Regisiration Nu.- IBBIRVIIN 2022114881}, to determing tha fair vauation of equity shares Chartered Accountant ) s
afthe Rekvina Laboratorias Limitsd and Radiant Parentarals Limited and to determine the Anand B Chandak {Shri. Bhupendra C. Shah) {Shwi. Shantilal B. Gandhi)
Haif equily share swap rafio, Part Direcior Diirector
FULEn INC LMY LN Joeke SR IRMIRNER O et D et DR OMeS Memborship No. 142023 (Staiory Audiors) (S Prashant C. Wakhariya) (Shri. Ajay Jain)
r far making the racommen 5 Diraclor G Direchor
(it The Compary and Radiant Parenterals Limited ana in the similar line of business, henca, (FRN No.134633W) i _Dﬂ'—‘t‘
the sair acguisition is propased to help the Comparty in sxpanding il presence in the UDIN No. 26142023LZRWSIT214 (Shei. Karshil R Shah) (Shri. Sanjay K Sawal)
existing lne of business by integrating the cperatkans, products, and serdees of Radnl Date @ 24% June, 2026 Co-op Drecior Chiaf Exacutive Officer

thereby strengthening the Company's pasition in fhe market by consolidating operatians
within the sama industry sagmant and increasing overall marked share. It will also help o
lvarage aperalicnal eficiencies h shared resources, inlasbuctune, dislibution
networks, and management experiise, The acquisiion Is propased with the cbjective of
expanding the Company's oparations in the same line of business, achieving cparational
and financial synergies, increasing market share, sirengthaning the customer basa, and
crealing long-barm sharehaldar valua.

(i) The Oifer Price ia equal to the negotiated price for acquisition of Equity Shares by the
Acquirars under the SEPALe. T105 (Rupees Ten Only).

(i} The Ciffer prics is datermined by the Acquirers and manager to the apen affer taking into
accoun] valualion parameders e TI0- (Rupees Ten Only) and is in aceordance wilh
Fegulation B2} of the SEBI (SAST) Regulalians,

However fhe IDC membsers draw attention of the Eligible Sharehalders to the dosing market

price of the Equity Sharas on the BSE Limited as an June 23, 2026, baing ¥ 37.45 per Equity

Eihara which is higher than the Oar Price.

The Elighis Sharahcidars of the Targal Company are advised o indapendanly ewvalusles tha
Cpran Cfer ared the markel perlormance of e Targel Compesany's sedp and take an informed
decision about fendering the Equity Shares held by them in the Open Offer. The statement of
recommendation will be awailabla on ihe website of the Targst Company at
wwewneitinalabaratanies in

1| Dsclosure of YVotirg Patam The recammandations waere unanimously appraved by the members of IDC,

4| Detalls of Indepanden Advaers,
if &y

L]

16| Any cther matier{s) to be highlighted| Mo

“Tor the best of cur knowledge and belisf, aftar making the proper enguiry, e infarmation contained in or accompanying this statamentis,

in all mateial respac, frue and cormect and nol misleading, whedher by the amission of any inlormalion or oiharwisa and inchides all the
Intarmatin requinsd o be dischosed by the Tanget Compary under e §E$I SAST Requlations.”

Fer and on behalf of

Committee of Independent Directors of

Rukvina Laboratories Limited

Sdl-

Jay Chintan Patal

Date : Jure 34, 2026 Chalrman- Committee of Independent Directors

Place: \adedarn, Gujaral DIM: 147916

INDEPENDENT AUDITOR'S REPORT FOR THE YEAR ENDED 31ST MARCH 2026
{/As required under Section 31 of the Banking Reguiation Act, 1949 and Section 73(4) of the Muli Staie Co-

aperalive Sociolies Act, 2002 and Rule 2T of Mulli Stale Co-operative Societies Rules, 2002)

Ta,

The: Members,

The: Jain Sahakan Bank Lbd.

|Report on the Financial Statements:

(Opinion :

‘W have sudited the financial stalements of The Jain Sahakari Bank Limited, which comprse the Balance Sheat

as &t 31 March, 2026 and the Profit and Loss Accownt, and the Cash flow stalement for the year fhen ended, and a8 summary of
=ignificant accounting policies and ofher explanatory informafion in which are induded refumes of Head office and its Five branches
audited by us.
In our opnion, end to the best of our nformabion and according o the explanations given fo ws, the aforessad financial Stalements
fogether wilh the nofes tharecn give the information requined by the Banking Reguistion Act, 1943(°BR Acr’), the Mulli State Conparative
Sociaties Act, 2002 (the Act), and the Mulistete Co-oparaive Societies Rules, 20020 the Rules”) and the guidelines issuad by the
MMdmrmmmwﬂmdmmanmmmwammm
wienw in conformity with fha: prnciples generally accepled in Indis, of the state affsirs of the Bank as ai March 31, 2026
and tnue & fair balanca of Profit and the Cash Flows for e financal year ended on the date :

m in the case of the Balanca Shest, of the stae of affairs of the Bank 3= at 317 Manch, 2006;

(m) in the: case of the Profit and Loss Account, of fhe Profit for the year ended on that dete; and

(i) in the case of the Cash Flow Statement, of the cash flows for the year snded on that date.
|Basis of Opinion
‘W conducied our audit in accordance with fhe Stendands on Auditing (SAs) issued by the Institute of Chariered Accountanis of india
(ICAIL Our responsidiies under fhose standands ere further descnbed in the Audilor's Responsibiies for fhe Audit of the Financsl
Statements seciion of our reporl. We are mdepandent of the bank in accomance with the code of athics sswed by e ICAI together
with athical requiremsnts fhat are relevant io our sudit of the financil stalements under the provisions of the Banking Regulations
Act, 1949 and the rules made fhere under end under the provisions of the Multi State Coopersfive Socebes Act, 2002 and Multi
Siate Co-operative Socebes Rules made there under and we have fulflled our other ethical responsibalibes in accoriance with these
requirements and fhe code of ethics. We beleve that the audii evidance we have obizined is sufficent and appropnsie fo provide a
basis for our opmnion on the Fnancial Setements.

o going concem and wsing the going concam basis of accounding unkess managemeant
wither intends fo liquidate the Bank or fo caase operations, or has no realisic sllemative
bt fo do =0,

[Boards of Direciors are respansible for overseeing the Bank's financial rporiing process.
Auditor's Responsibility:

Cur pbyecives are io obiain reasonable assurendce sbout whether the Finencal State-
ments a5 a whole are free from matenal misstaiemeant whether due fo fraud or amor and
o issue sudilors report that inchsdes our opinion. Reasonable essurenca &= high level of
assurance, but it is not & guareniee that en sudit conducted in accondance with SA will
akways detact & matenal missteisment when it exsts. Misstalsments can anse from fraud

ably be expected of the financel stabements, whether due o fraud or emor. In making

those risk sssecsments, the auditor considers intemal confrol relevant to the Company's

preparation and fair presentafion of the financial evalieafing the sppropisieness of ac-
counting polices wsed and the reasonebleness of e accounting esbmales made by
management, a5 well 85 evaluating the overall presentzbon of the financial stalements.

A part of en sudit eccordence wilh SAs, we exerase professional udgment and main-
L Ideniify and assess e risks of malenal msstalements of fhe Financial Sislement,

whather due to fraud or emor, design and perform and procedures responsive o
these risks, and obiain sudit evidence fhat is sufficent end appropriate io provide &
besis for our opimion. The Risk of not detecing & material misstatemeant resulting
from fraud is higher than for one resulfing from enor, s frewed may involve collusion,
forgery, inlenbonal omssions, mesrepresantaions, or the ovemde of intemal control.

i. (Oibtein an understanding of infemal control relevant in the sudit in order to design
audil procadures that are sppropnate in the crcumstances, but not for the purpose
of expres=sing an opmian on the effectivencss of the Banks's inbemal conirol.

. Evalusie the appropriateness of sccounting polbcies used and the reasonableness
of accounting esimates and related disdosures made by the managemeant.

. Conclude on the approgriatensess of management's use of the going concam hasis
of accounting and, based on the audit evidence obileined, whether a malenal
uncertainty exisis related to events or condibons that may cast significant dowbt
on the Bank's ability to continue as a going concem. If we conclude that a madensl
uncertainly exisis, we are required to draw atiention in our sudilor's repor fo the
relaied dsdosures infhe Fnancial Stalements o, i such disckosures are inaequate, to
madify our apmnion. Our conclusions are based on the audit evidence obiamed up
o fhe dade of our auditor's report. However, furiher evends or condiions may cause
the Bank cease v continue a5 8 going cONcEm.

v. Evaluate the oweral presentation, structure and content of he Financial Stalements,
including the disclosures, and whether the Financial Statements represent the
undertying iransachons and events in a manner thal achieves far presentabion.

'We commumicale with those chamged with povemance regarding, emong other mafiers,

the planned scope and iming of the swdit and significant sudit findings, including any

=agnificani deficiencies in the miemal conbrol that we idendfy durng our audit

'We also prowede thosa changed with governance with & statement that we have complied

them all relationships and other matters that may reasonabls be thought bo bear an our|

Report on Other Legal and Regulatory requirements :

1. The Balance Sheet and the Profit and Loss Account have bean drawn up in accor
dance with Form A and Fom B respectively of the Thind Schedule to the Banking
Regulation Act, 194% and the provisions of the Muli State Co-opersiive Socefies Act,
2002 and the rules made Sere under.

2. As required by Section T34} of the Multi State Co-operative Societies Act, 2002,
we report that :

{a) We have chiamed al the information and explanafions which, o the best of our
Imowledge and belied, were nacessary for the purposa of our awdit and have
fiound them to be safisfachony.

{b) In owr opiman, proper books of account 3s required by law have been kept by
fhe Bank so far &= it appears from our examination of those books and proper
refums adequate for the purposes of our audit have been received from the
branches or offices.

[c) As required by Secion 30 (3) of the BR Act, we furfher report that the transaciions
of e Bami, which have come o cur nafice, hawe been witin the powers of the Bank.

(d) Balance Sheet and Profit and Loss Account and the Cazh Flow Stetement dealt
with by this report, are in egresment with fhe books of account and the retums.

{e) The accounting siandands adopied by the Bank are conssient with those lid down by
aczounting principles generally sccepied n Inda, 5o far as applicable i Banks.

3. As per the information and explanation given to 1= end based on examination of books
of accounis and other reconds we report as under on the matters specified in clause (d)
and {e.) of Rule 27 (2) of the Rubes :

a) Im our opinion and acconding do informiation and explanabions given fo 1S, we have
noi noticed any materal impropriety or imegularities in the expenditure or in the
maney due o the Bank.

b)) Dunng fhe course of Audit, we have generally noi come across any wolalons of
(guidelines, condiions elc. issued by the REL. Since the Bank has neifher accapled
deposts not received subsidy from Nafional Bank for Agnculure and Rural Developmeent,
‘our comments regarding wolahons. of gudeines ssued by the sad Bank ane not calied for.

4. As required by Rule 27{3) (2] to (f) of the Rules, we give fha Anneowre |, & schadule on
thie matters specified in the said Rule. FoR AMAND R. CHANDAK & CO

Chariered Accountants
Firm Reg. No: 134633wW

AMNAND CHAMDAK

Partner

M. Mo ; 142023

UDIN No - 26142023 FRAWSJT214

Fulrani

Place: MUMBAI
Dated: 24 .06 2026




